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INTRODucnON 
I, the Chairman, Committee on the Wclfar::: of Scheduled Castes and 

Schdeuled Tribes, having been authorised by the Committee to submit the 
Report on their behalf, present this Flfty·Fourth Report on the Ministry 
~ Defence---.Reservations for and Employment of Sc!heduled Castes and 
Schedu'led Tribe5 in Defence Services. 

2. The Committee took the evidence of the representatives of the 
Ministry Of Defence on 1st February, ) 984. The Committee wisb to 
express their thanks to the officers of the Ministry of Defence for placlaa 
before the Committee material and infOll1lUltion the Committee wanted 
ilfl connection with the examination of the subject. 

3. The Report was considered and adopted by the Committee oa 
April 4, 1984. 

4. A summary of conclusions/recommendations contained in tbe Report 
is appended (Appendix 11). 

NEW DELHI; 

April 5, 1984. 

Chaitra 16, 1906 (Sako) -

A. C. DAS, 

Cltair".." 

CommiJtee on the Welfare 01 

Scheduled Castes and Scheduled Trilla. 

(v) 



CIIAPTBR I 

lNTROoUCTORY 

1.1 For the lut two decades, it has been repeatedly highlighted in the 
annual report& of the Commissioner fC1" Scheduled Castes and Scheduled 
Th'bes dla ;t1cserYation in fa~ <>! &hedIilqct Ca$tes abd tiednlQf 

Tribes has not been introduced in the Armed Forces and The representa-
tion of these communities th~ein continues to be poor. It bas also heeD 
emphasised that exclusion of the Defence Servicos from the purview of 
the reservation fOr Scheduled Castes and Scheduled Tribell is ~ 
to Me kttter and spirit of the Constitution. The Ministry d. J)cfcnc. is 
however of the view that on account' of the special features of the Defence 
Services, the methQdology in recruitment adopted is somewhat different and 
they feel that the objective can be effectively achieved by executive instruc-
tions and other suitable measures. 

1.2 The Commissioner far Scheduled CasteS: and Scheduled Tribes 
in his 25th Report for the year 1977-78 (vide para 3.7) has felt that 
unless there is an element of compulsion that a specified number of 
Scheduled Castes and Scheduled Tribes bas to be recruited, DO improve-
ment $ expected ~ the reprcsemation of ~eduled CasteIJ aDd Scheduled 
Tribes in the Defence Scrvices. 

1.3 As the Parliamentary Committee 011 the Welfare of Scheduled 
Castes and Scheduled Tribes share the concern expressed by the .com-
missioner for Scheduled Castes and Scheduled Tribes about the non-imple-
mentation of reservation polidy in the Armed Forces, they decided to 
examine this subject in dCtli1. 



CHAPTER U 

'RECRUITMENT AND RESERVATIONS 

A. RecruNment ProcedUre 

2.1 Asked about the procedure of recruitment of officers in the Defence 
Services, the Committee have been informed in a written reply as follows:-

ARMY :-Recruitmellt of officers in the Army, except for Military 
Farms, Medical and' Remount and Veterinary Corps is carried out through 
Union Public Service Commission and Services Selection Boards. 

For Technical Graduates Entry, there is no Union Public Service Com-
mission but they are taken through Services Selection Board. 

For Military Farms and Remount and Veterinary Corps (RVC), re-
cruitment is through interview and selection by the Directorate concerned. 
O1Iicers are selected on the basis of merit. 

NAVY:-The available vacancies in the Officers cadre are advertised 
in the newspapers and through other publicity material like pamphlets, 
brochures, calendars, etc. issued by Naval Headquarters. 

Those who apply aDd are fo\llld eligible are subjected to interviews 
by the Services Selection Board which are mandatory in all cases,. How-
ever, for certain entries they have to appear in written examination con-
ducted by Union Public service Commission in addition to the interview, 
except for technical candidates applying under Navy sponsorship scheme. 

Those who quality in the written examination by Union Public Ser-
vice Commission, if applicable, as well as the Services Selection Board 
interviews, aTe subjected to medical examination and / or Services Selection 
BQard interviews and mec:lical examination. 

Fully qualified candidates on merit list are appointed to Training Esta-
blishments/Ships for trainiJig depending upon the Dumber of vacancies 
and their position Oft the merit list. 

AIR FORCE-Recruitment of officers in the Indian Air Force is open 
to all Indian N.ationaJs through open competition on all India basis. It 
is Dot baaed on any caste, creed, religion or whether the boy is from 
big1ter strata of society or otherwise but mainly on individual's met1t. 
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Selecticin ~~~tem of <.>tricers iu Indian Air Force is a psy~hologically based' 
tocbnique for assessing the suitability' of tbe 3pplicant for the Air Foret' 
in the OIicer cadre. 

2.2 Askcd whether there is any reservation for Scheduled Castes and 
Scheduled Tribes in direct recruitment tJ'lrough U.P.S.C. or otberwise, the 
Committee have been informed in a written .-eply 3S under:-
-------_ .. _---_. __ . __ ._---_ ... _- ..... ----_ .. 

ARMY , 

There il at preaent no proviaioD 
for rellCrvatioD for Scheduled 
Calle. aDd Scheduled Tribt:s 
in direct recruitment through 
UDioD Public SeJVice Com-
million. 

---... _----

NAVY 

There it DO provision. for 
rc:servatioD for Schcdu-
l~ CaUe and Scheduled 
Tribe candidatt!ll in re-
cruitment through Union 
Public Service Commia-
ion or othenvile. 

AIR FORCE 

No.' 

---_. ------.--
2.3 Asked about the policy being followed regsrding reservation ilL 

recruitment/promotion for Scheduled Cailt~ and Scheduled Tribes In the 
Defence Services, the Committee have been informed in a written reply 
as follows:-
--_.-.----- .... _-------_._-------

ARMY 

In order to eDlure the hicheal 
• tandard or efficJency in the 
filrhtiJII arms, Itrict ltandards 
of physical litnen, minimum 
~uQ~,~lq~
Iifications and psychological 
aptitude tests haw: been pres-
cribed corrunensurate with 
the job requirementl. Within 
theae parameters recruitment 
it done purely on merit. Any 
re1axation of.tandards would 
be detrimental to the fight-
ing efficiency of the Army. 

---_._--

NAVY • AIR-FORCE 

------------ -----------
The induction of penonnel The~ it no IeplU'Bte policy 

iD the Navy i. based pure- for reeervatioN/appoint • 
lyon menl and number menll! and promotioru of 
of vacanciel .. .tated Scheduled Cutea and 
above. However, it i. Scbcd~ Tribel in the 
en!Ul'ed that there it abo JAF. 
IOlutely DO ditcrimination 
whatsoever apimt the 
pcnonnel belonling to 
Scheduled CastCl aDd 
Sched~ Tribel iD the 

recruitment. 

2.4 Asked wbdler there is any reservatiQQ for Scbeduled Castes 'and 
Scheduled Tribes in direct rec:ruitD1ent to other ranks, the Committee have 
bceG informed in a written repJy as foDows:-



-ARMY: 

No. In order ~o eusure the highest standard of efficiency in the figbtiDa 
arms, strict standards of physical fitness, minimum educational, profes-

sional qualifications and Psyabological aptitude tests have been prescribed, 
commensurate with the job requirements. Within these pqameters re-
.cruitments is done purely on merit. Any reluation of standards wou1cl 
be detrimental to the fighting effiCiency of the forces. 

NAVY: -. "~'I~ 

There is no reservation of vacancies for any Cl(Ste/tribe 'in recruitment 
of other ranks as candidates are required to be inducted on the basis of 
merit and medical fitness irrespective of class, creed, religion, community 
or area Of residence. 

AIR FORCE: 

No, Air Force is an important fighting arm .J!' th~ Nation. The airmen 
in the Air Force comprise of combatants who are required to be physi-

-'Cally fit and possess basic academic qualifications. The minimum edUca-
tional quali.ficaiton prescribed for enrolment a~ airmen is Matriculatioa. 
In order to ensure the highest standard of efficiency of this fighting arm 
in the best interest of the Nation, strict standard of pbysical fitness, pro-
fessional qualifications and psycnological aptitude tests have been pres-
cribed commensurate to the job requirement in each trade. It would be , 
appreciated that any relaxation in the prescribed standard would be detri-
mental to the figliting capacity of the nation. With this objective in view 
recruitment of air'Oten in the Air Force is done purely on the basis of 

'merit and no other consideration of caste and creed are aItowed to creep 
in, so that the security and integrity of the oountry is not jeopardised. 

2.5 The percentage of Scheduled Castel Scheduled Tribe officers re-
auited through UPSC in the Army, Navy and Air Force during the years 
1980 to 1982 are indicated below:-

----------------------------- -----

Year. 

rgllo 

IgBI 

1982 

ARMY 

sc 

CI'1I6 

o· " 

0':/0 

NAVY AIR FORCJI 

Year Percent&jfe or Year Perc:entqe .,r 
ST SC ST SC ST 

'No reeords maintained 

0·05 

----- --------_._------- ---
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The pcrcontages of Scheduled CastealSchoduled Tribet poraoDDeI recraW 
in other ranks in the Army, Navy and Air Force duriag yoars 1980 
to 1 !}82 are indicated below:-

._--------_.- ----_. 
ARMY NAVY AIR. 

FOReB --------------------------. Year Percentage of Y.- , Percentqe of Year Percen tIIg'e of 
-~- ---- ~-SC 81' SC 8T SC ST 

~- --.-.. -.~ 
Jg80 6'77 ll'30 JgOo +'6 2'4 Jg80 6' 7 0'7 

t91h 8'66 J'60 19B! 4'8 I' ., 1!J81 5'/l O'~ 

!!J8oz 6'S:l I' 76 19B2 2'00 0'2 1982 4~8 o'S ._- --.--.--.--.. ---.~-.,--•. -.. ,--
B, A.doption/ implementation of reservation orders 

2,7 The Committee have been informed in a written reply that orders 
reprdiJi, reservation for Schoduled Castes and Scheduled. Tribes iD _-
vices issued by the Ministry of Home Mairs (Deptt. of Personnel) appIJ 
ill toto to the Ordinance Factories and to the Defence Research and 
Development Organisation, In so far as the Public Sector undertatiDp 
under the administrative control ~ the Ministry of Dcfeoco are COllcemed. 
the orders/instructions received from the Buroau of Public Enterprises 

. Jrom time to time in this regard ar,e circulated to them for D.CCOIIary 
action. 

2.8 The MiniStry of Defence have also ttated in a writtcD reply tbat 
reservation orders are applicable to the CiviliaD employees In the 24 orga-
nisations under the Ministry of Defence which primarily employ civilian 
employees (Appendix-I), 

2.9 When asked about the reasons for making two statements for the 
implmentation of reservation orders, dle Sccrotary, Ministry of Defelice 
bas atated during evidence as foUows:-

"We have made only one statement. As far as R&D and the 
Ordnance Factory are concerned, the Ministry of Home 
Affairs instructions are followed, So far as pubJic sector 
UDdertatings are coocemed, the bastructions from Bureau 6f 
Public Bnterprises are foDowed, Both are foHowed in tOto," 

The witneSs ftrrth« added:-
"Under the Bureau 'Of Public Enlerpriscs directive. the posts of 

group 'A' and groap 'S' are to be ~re6~. The a~ 
rity to decide dereservation is the Board, As tar a.~ grou~ 'C 
and 'D' are concemed. It Is decided by the CMD. Tn 1973. 

a directive was issued from our Ministry that demervation of 
~oop • A.' ~~d "B' posts . ~hould he done hv the I!ovcmment 
Instead of by ~le Board, while I!fOt)fr. '(" and 'D' w~rc lert 



• 
wi&b &be CMD. Now this prau:tiu worked for some time. 

Thea IOmO 8tudy team WCIL~ into it. 'I1le fiDal decision j,s that 
the procedure' which was laid dOWD by, the BPE ahoWd be 
followed. It was found, by taking this fUDction to the govern-
ment. that there was a lot of arrears whieh bad accumulated; 

a largo DUJDbor of vacaDCiea was not 'beiDa filled. Therefore, 
the poemoa D~ is that it is necessary that we should fall jD 
line with the practice of the BPB." 

2 .10 Tho Committee pointed out that in the Central Assembly the 
toUowins resolution was moved by Shri Piare LaD Kureel; on 19th Nov-
ember, 1943:-

"111at this Assembly recommends to the Govemor General in 
Council that tho key serviCe of the Army ahould be throw 
qpen to the Members of aU the Scbeduled CUtes and that the 
military service should not be monopoly of a few pridoged 
elalses;" 

2. 11 ·WbiJe moving the above resolution ~ri Kureel pointed om that 
many Scheduled Castes of his province had. applied for emergency com-
miuion but they were not called for interview. They were rejected on 
tho made up excuse of incompeteace aad physical unfitness. He also 
desired that th~ Government of India should issue m8Jldatory directioal 
to the provincial Governments that there should not be any bar to the 
ScIIeduIed Castes to enter military services and that special cOniideratioD 
should be given to tbei,r cases. 

2.12 The mover of the resolution stated that it was a wrODg concb .. 
sion that Scheduled Castes did not belong to' amalltial raCe. In support 
of his a,rgument he contended that the army of the Bast India Company 
mostly consisted of Mahan, Chamars and persons of bumble origin who 
had many deeds of un-challengable valour and courage to their crediL 
Hindus never .liked to go abroad. It was a part of their religion not to 

cross the seas as had been made clear by many old scripts and religious 
boob, but the depreued classes Dever hesitated to go abroad. 

2. 13 The then Secretary, War Department while ac:c:cpting the resa-
, lution said that the position which the mover sought to obtain by the reSa-

lotion already existed. The army was not the monopoly of a few pit-
viIe~ed e1811Sef1. Military service was open to every clasi in tbe countrY 
and there were few. if any, of these c:Iassos who were not represented In 
the fi,btin~ services. He gave the categorical assurance that there woule! 
not be any dilcrimination apinst dte Sclteclded Cia •. 
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"2.13A "'-fter the resolution was adopted in the Central Assembly. 
lit large number of Scheduled Castes were recruited as ComcIUisioned 0fIl-
cera both in'Senlor aDd Junior Grades. During the war time, two regi-
ments viz. Chamar Regiment and Mahar Regiment were ralaed and they 
l'erformcd commendable service on the Burma Front. While the Chamar 
Regiment had been diibanded, the Mahar Regiment is still in existence. 

When the Committee enquired during evidence why the Cham. 
Regiment had been disbanded, the Secretary, Ministry of Defence ltated 
as f011OW1: 

"If it is a spcific questiOn how it was disbanded, we call go into 'it 
and give theanswcr bot I do not have all the facts before 
me.-

2.14 In the conte~t of the resolution passed in the Central ASsembly. 
that there would be no discrimination against the Scheduled Castes for 
rCcraitment to the armed forces, the Secretary, Ministry of Defence ltatcct 
during evidence as follOWl:-

"Sir, I would like to submit in all humility that we are fo8owfDg 
exactly the principles which have 'been enunciated by yoa. 
The principles as suggested by you are being followed in toto. 
Principle number one is, ai; yot! have very rightly said. that 
there cannot be any distinction between a so-called martial 
or • nOll-martfal community. Such distinctions are not made. 
The lndIan Army, as yon are aware, I!I a votuntar, 1IftII1. 
Therefore. in the recruitmeJltto the Indian Army. there fII 110 
qtlOlltfOll of Illy pNference to any caste. any clan or aay --..- ' comm ....... ,1. 

2. 15 When the COmmittee enquired whether the cfalm thaI !here • 
DO caste consideration in the matter of recruitment to the defence fOreeI 

'is in theory or in practice also Secretary, Ministry of Defence ftu IIfated 
. darta, e.i&nce iJ ronowr.- . 1 

-n Ii both In tt.eor,. and In practice. JJI. tflemy It Ii i ...... 
army and: therefore, the dereace ienlClOl ere open flO aD 
Man lmIJ*tive of geography, IrreSpectfve or conmumal 
afH1iationll. frr~tive of cls'!s affitfatlon5 Irrespective of ClIne 
aftIHatfOft9. The second point T w(')uld like to make is we did 
recognise tfte right of an Jndian to die for his country a.i we 
do recognise the right of an Jndian to w(')r1r!! for "'" ~ 
Therefore. the princiJ)le whictl k beinl! followed I, at • 



8 

Indians have a right !O die for the count,ry, it is absolutely 
Ileceas&ry that. the Indian fighting forces represented by the 
aped forces of the three Services maintain figbtiag .killI sad 
battle worthinees and comoat competitiveness at a' level 
which will guard against foreign aggression from any quarter 
at any point of time. The Government of India have decided' 
that II f1lr as the Defence Services are concerned, theao muit 
be open to all on sheer grounds of merit." 

2 . 16 ASked if in the class composition of the Defence ServIceIt fbere 
are units which are wholly or almost wholly manned by Scheduled Cute. 
.and Scheduled Tribes. the following information baa been furnished to 1I1e 
Committee:- ., . rr~; 1Irl", 

. ARMY: 

It has !been the policy of the Government to broad~base the ,recruit-
moot to the Army. As such, no Unit is raised on the basis of Class 'BlCJlDe.. 
However, 88 a legacy of the ~Independence period, certain' units bI!ied' 
on c::I_ composition still exist. However, there are unitS which are wholly 
or partially manned by Scheduled Castes/Scheduled Tribes, viz. Sikh U, 
Mahar Regiment, Ladakh Scouts etc. 

NAVY: 

Not applicable . 

. 'AIR FORCE: . 

, 1bere are no such units in the Indian Air Force. 

2. 17 During evidence when the Committee poirtted out that there are 
.~ in the army on caste basiS e.g. Jat regiment, Rajput regimeiit 

8Dd Sikh regiment, etc., the Secretary, Ministry of Defence bas stated: 
"'Tbe ComtituUon SaY! that an ranks of the army muSt DeCeSlarlIy 

be open to aU. 1bat is tho principle 'On . which "the. Ooverii-
ment functions. There is no dispute about that at all. 1'beI 

I"~~"'" " tjaee'lkm i9 that traditionally there 'ftre some Cia. I regi-
I ........ 

........ ,. ... 
'" .... - ~ 

mehts,there were tome fixed claB!! ~1t1eDti. there were some 
ftlIxecJ class regimentS. Ai far a§ thk Oovemtmtt IS concer-
Ded, s1nce 19708 aU ~ new rniftg5 are or an·dBSl ~
menti. As far as the fixed class regimentS are concerned, 

,.. .. ".... . -'.. that Ii where a certain part 'of the re~ent used to be from 
...... , .. _- ." a pamC1llar ~OD. It is not a question of ClasS it is a 
~.-~- queition of region, that ill. it' yOD bave the Bibar Regiment. 
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50 per cent must come from Bihar and if you have a Punjab 
regiment, SO per cent must come from Punjab." 

2.18 Asked whether the efficiency of the Defence For~ applied 
oaly to those who fight on the ground and is not dependent on the efIi-

cieacy of the Research and Development organisation and Director~te of 
Technical Development and Production, Secretary, Miniltry of Defence 
has 5tated during evidence as fQ}Jows:-

"I will give you a very straight answer. As far as the fighting 
efficiency in terms of fighting capabilities is concerned, one 
thing is that you prepare the framework, you prepare the lye-
tems ~hich help fighting. It is different from ftghting per Ie."' 

2 . 19 Asked whether Defence capability has suffered in the country 
OIl account of providing reservation in Research and Development Orgmi-
sations, the Secretary, Ministry of DefenCe has replied in the negative. 

2.20 Asked whether the defence of the country is dependent on the 
efticlency of Assam R.i1les and ~er Seemity Forces (which are under 
MJoietiy of Home Affairs and to whom reservations apply) the Secretary,' 
M'mistry of Defence bas stated dW'ing evidence as follows: 

"'The defence of the country is not dependent on the' Bordcc 
Security Force or the Assam Rifles which are para-militarY 
forces who have got specific functions in terms of borden, iii. 
'terms of countering insurgency. The defence of the country 
means basically defence against external aggression.'· 

2.21 Asked if it makeS any difference wttether an organisation lite 
Allam Riftes to wbich reservations apply is under the Ministry of Horr:se 
AJfaIrj or the Ministry of Defence, the Secretary, Ministry of Defence 
had ttated during evidence as foIlows:-

II)! JOU allow me to anSwer this quettion, I would say that whether 
the reiervation should apply to the defence forceS is not c0n-

tingent on the fact wbetber a particular formation is under the 
M"miitry of Defence or under tfJe MbilsUy of Home Affairi. 
Yoa would bave noticed yoruselt that In defence R&D wo 
"'ve appD~ thlli reeervadon. We hal'e applied the reserva-
tfon in our ordnanCe factories, we have- applied the re&enl-
Ion hl our reSearch organisation. in our public lector under-
tatlngs llud alSo in the civi1i1ln employees organiSations uncklr 
the MiDiitry of Defence." 

1.22 AShe! wily reServation & not followed In Defence Servfcei 
..... reIIemltfon fs being followed In AlisaM RifteI and Border Security 
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Force und!! •. e Minislry of Home AtIaJrs, the Secretary, .Ministry of. 
Dofonce, has stated during evidence as follows:..-

"On the contrary the fact that it has not been applied to th" 
defence forces underscores two very important points. On. 
is the commitment of the Ministry of Defence to appl, the 
reservation to the maximum extent. The second is that the 
Defence Ministry makes a distinction between organisations 

contributing to defence preparedness and the defence forces 
per se. As far as defence forces per se are concerned, Ministry 

of Defence strongly feel-and this I would like to be very 
categoricaly recorded-that any reservation or any distinc-
tion made in the induction into the Defence Forces except 
on consideration of sheer merit is going to affect the integrity 
and effiCiency of the defence forces and in the long run endangor 

the basic defence performance of the country." 

2.23 When the Committee pointed out that the Scheduled Castes had 
been deprived of their due share in the Indian Army and it was a bitter 
reality that the defence organisation was dominated hy higher castes and 
they did not want others to enter it, the Secretary, Ministry of Defen~ 
has stated during evidence as under :-

"The question of domination of· a particular community or 
caste. does not arise because the induction into th(! De-
fence Forces is irrespective of any caste." 

The witness adaed:-
"I would like to submit that it is not the pollcy of the GoT-

emment to apply reservation to the Defence Forces." 

2.24 When the Committee pointed out that they wanted reser-
vation in Defence Services without any relaxation, the Secretary, Mblistry 
of Defence stated during evidence as follQws:- . 

"If you do not want any relaxation, when what ~ the ratio-
nale of reservation? Why should we accept reservatiOD~ 

2.25 Asked about the difticulty to introduce concept· of reserva-
tion without relaxation of standard, the Secretary Ministry of :0. 
fence has stated during evidence as follows:- . 

"The point is that there is no bar today for the Scheduled 
Caste and Scheduled Trlbe candidates to enter the Armed 
Forces. Where is the question of reservation? If they 
complete on the grounds which are laid down in the 
rules and in the Constitution, there is no question of aDY 
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minimum reservation or maximum rest!rvation. The 
question of reservation does not arise at all. It is open to 
them . to come-in any number and compete." 

2.26 Asked whether there is no relaxation in matters of height 
and weight for Scheduled Castes and Schedtlled Tribes for recruit-
ment to defence services, the Se(~retary" ~nistry of Defence has 
stated during evidence .as follows:-

"The orders which have been issued recently by Government 
contain certain relaia tion on regional basis." 

The witness added:-

''Th~ relaxations which have been given in physical charac-
temtics had been found to be necessary in terms of 
height, the chest measurements and weight in view' of 
the commonality of physical measur.ements obtaining .in 
the people residing in that particular region. 

As far as relaxation to Scheduled Caste and Scheduled Tribe 
candidates is concerned, as th<;!yare resident all over the 
country, these relaxations apply to them :11so in the same 
manner as they apply to. others in that partict41ar re-
gion." ~ 

2.27 The Committee note that orders regarding reservation for 
Scheduled· Castet'Scheduled Tribes in services have been made 
applicable to the Ordnance Factories, Defence Research and Deve-
lopment Organisation, Public Sl'ctor undertakings under the admi-
ni,.jtrative control of the Ministry of Defence and also to a large 
number of Organi88ltiOlll8 under the Ministry of nl'fence which 
primarily employ civUian employees. As regards rc;ervations for 
recrultmelll to the three wi... of the Anned Forees. It... been 
stated that It Is not the J)9l1cy of the Government to apply reserva· 
fIr" t.') t.he Defence Force9 as "In the recruitment to the Indl .. n 
:\ .. ."y. tlu"re i~ '10 question of. any preference to any caste. "ny 
dass or nn~' (·ommunity." It is further argued that at'! far "s Def,.-ce 
Services are ('oncemed, these must be open to all on sheer IJ'OUnds 
of merit. 

2.28 The Commltfee find that durin~ 1982 the percentagf! of 
"""ndtment of Scheduled Caste Ofllcers in the army Is 0.10 and of 
!';C"heduled Tribe" It Is 0.05. It I" also observed that no ,*ord. are 
»1qj"h.ined in the Navy regarding the percentage of Scheduled 
Cll~te and ~hM1ulf!d Tribe Ofll("ers, who have been reerulted. In 
the Air Air FtJl'ce, the pncental{e of Scheduled C¥te OtIieer!'! re-
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cruited during 1982 is only 2.8 and for Schedul~ Tribes it is 
Zero. Similarly, regarding recruitment of Scheduled Castes and 
Scheduled Tribes in other ranks. it is noticed that in the Army the 
percentage of Scheduled Caste is only 6.52 during 1982 and 1.67 for 
Schedult'd Tribes during the same year. In the Navy during 1982, 
oaly 1 petceDt of.the person'llcl recruited to order nnks belonged to 

Scheduled Castes and 0.2 percent belonged to Scheduled Tribes. In 
the Air Force also during 1982, the pet«Dtage 0( Scheduled Cutes 
I'tlcruited in other ranks is 4.8 and of Scheduled Tribes it is 0.5. 
These figures are revealing inasmuch as the recruitm~t of 8cht'-
duled Castes and Scheduled Tribes in the' Armed Forces is quite 
negligible as compared to their population in the country. 

2.29 The Committee feel that Government's policy that entry 
Into the Defence Services should be based "on sheer MFOunds of 
merit" is not cI!ipUfed. The Committee made It aIMoIutely dear during 
the course 0( evidence that they are .not in favour of any relaxation 
of standards but they only wanted tbat there' should be a reserved 
quota' for Scheduled Castes and Scheduled Tribes in the Armed 
Forces. The Committc(' need hardly stress that in India the CaRte 
prejudices still exist In the society. It. 'Is ahistorlul tad that 
Scheduled Costes Rnd Scheduled Tribes have remained socially and 
economically bRckward on account of various factors. The Com· 
mittee desire to place on record that had there been no reservation 
in civil services, there would not have' heen even 1 per cent of Sche-
duled Castes alld Scheduled Tribes in civil services. The Committee. 
therefore, recommend that in order to c:Te8te a setMe of Involvement and 
participation among' Scheduled Ca~'tes and Scheduled TrIbes in 
defence of their Motherland. the princIple of reservation should apply 
Wlt'lfIUt. any relaxaUon In the standards. 

2.30 The Secretary. Ministry of Defene'p had admitt(~d during 
evidence that Def~ncf' c"I)llbility· had not'suffered on account of the 
'Principle of reservation being made applicable to Research and 
Dev~lopment Organisation. The Comndftcc also pointed out that 
the application of reservations to the Assam Rifles and to the Border 
Security Fore'c, which are efficient or~anisations under the adminis-
...... ft control of MinIstry of Home Atfa;'''S. pr'Ovides ample proof 
that the principle of resc;vation clln hl' applied without a«ecfjT1~ 
the Defenc~ capability of the country. It is thus highly prelll1mp". 
tllOU~ to contend that the Prlnctp1e of reservation if applied to th~ 
Armed Forces wilt affect the standard of efficiency. 

2.31 The Cn'!l1mlttee ar~ p.onvineed that unless l'eservatt.onll tor 
Scheduled Castes and Scheduled Tribes are introduced in the 
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Uc1t~nce Services, 110 perceptible improvement in the representation 
of Schedurcd Castes and Scheduled Tribes in those services can be 
c:xpected. Moreovef', when the Constitution provides foc resena-
tiol:S for Scheduled Castes and Scheduled Tribes, "in the maki:tg of 
:t1'IJllinmclIt to services and p"~l:. ill connection with the aifairs of 
the lJnion or of a State", th, ;'c is no reason why the Defellce 
Services should be excluded from the purview oi those reservaliollB. 
Tll" Committee, therefore, rel:vmmc.Ild that reservations for Sche-
duled Cl'Istes l1nd Scheduled '1 rilles should be introduced ill the 
Hefl'UCC :.crvil'es immediatdy as exclusion of Defence Services 
from thc purview of reserval~(InS for Sdlcduled Castes and Sche-
duled Tribes is contrary to the It'tWr and spirit of the Constition. 

2.32 The Committee arc at a loss to understand that when Scheduled 
Caste/Scheduled Tribes PCOI)It· are found capable even to run the 
lHost 5.ophisticat(·d jobs which they have filled up through reserva-
(i(llls. hnw their entr.v into th~' fighting forces will atTed the inte-
!:l·;t~ and emcienc~' of the Defence FOl'ces aud in lung run en-
danger the basic defence performance of the country ItS contended . by 

lJi:'iClkC :-;ecretary. 

2.33 The Committee ale constrained to note the touch me-aot 
poJi(:y oj' Uefelln~ Minq,try in following rt'servatiuns in Defence 
.'orces. This attitude will create 811 unhappy situutio nUDd Illso IiUS-

Ill'cts the bOl1afide~ of I hese cla"sl's who wen' ollce very good fighters 
and had tow regiments in British Army viz.. abar and ChamIJer 
Hegiments mduding Dumber of ('ommissioned officers. The attitude 
of the Defence Mini~try will create il/-ft.'t!ling and ~'CpaI1Jtism BJDOII& 
not only Sdleduled CusteslScheduled Tribes btlt tends to create 
prejudiCIal llIt-ntuJity in the remaining classcs. The Committee also 
recommend that Chambar Rt.-gir.leot should be restored. Tbe ComftUee 
would like to be informed about the reasons for dislNlnding the Clulmbar 
ReKiment. 

NEW DELI-II, 
April 5. 1984 
Chailra )6, )906(S) 

A. C. DAS 
Chairman. 

Comm:Ltee on tht: Wdfart: of SchcduJe(1 
Ca~lt:s and Scheduled Tribes 



APPENDIX I 

(Vide para 2.8 of Heport) 

1. Army Headquarters and its low~r formations. 
2. Naval Headquarters and its lower formations. 
3. Air Headquarters and its lower formations 
4. Directorate General of Inspection. 
5. Defence Research & Development Organisation. 
6. Dte. of Planning & Coordination. 
7., Dte. of Standardisation. 
8. Central Monitoring Organisation. 
9. Dte. of Technical Development & Production (Air). 

10. Armed Forces Film & Photo Division. 
11. AFHQ Security Office. 
12. Dte. G~neral Defence Lands & Cantonments. 
13. pte. Gen'erat Armed Forces Medical S~rvices. 
14. School of Foreign Languages. 
15. Defence Procurement Liaison Cell. . 
16. Defence Disposal Liaison Cell. 
17. Joint Cipher Bureau. 
18. Dte. General National Cadet Corps. 
19. Ole. of Public Relations. 

20. Historical Section. 
21. Directorate General ~settlemcnt. 
22. National Defence College. 
23. Radar &, Communication Project Office. 
24. Office of the Chief Administrative Oftlcer. 



APPENDIX II 

(Vide para 4 qf Introduction) 

Summary of CondU8ionsIRecommendati~s contained in the Report - -- -""'--. ---.---.---.• _ .. _--- ----_. -_. 
"-'--"--'--'-'-~ -.-.. ----- ,--_ .. _---

S. No. 
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2 

Rcferance Para 
number in file 
Report .. 

SlJIIlmary of Conclusions 
Recommendations. 

2.27 

2.28 

3 

The Committee note that orders regarding 
reservation' for Scheduled Caste~hedl1jled 
Tribes in services have been made . applicable 
to the Ordnance Factories, Defence R.esearch 
and Development Organisation, Public Sector 
Undertakings undE'r the administrative control 
of the Ministry of Defence and also to a large 
number of Organhdions .und~r the Ministry of 
Defence which pnmarily employ civilian em-
ployees. As regards reservations for recruit-
ment to the three wings of the Armed Forces, 
it has been stated that it is not the policy, of the 
Government to apply reservation to the . Defence 
Forces as' "in the recruitment to the Indian 
Army, there is no question of any preference 

I() any caste. any class or any community." It is 
further argued that as far as Defence Services 
are concerned, these must be open to all on sheer 
grounds of merit. 

The Committee find that during 1882 the 
percentage of recruitment of Scheduled Caste 
Offtcers in the army is 0.20 and of Sche'duled 
Tribes it is 0.05. It is also observed'that no re-
cords are maintained in the Navy regarding the 
percentages cf Scheduled Caste and Scheduled 
Tribe Officers, who have be';!n recruited. In 
the Air Force, the percentage of Scheduled 
Caste Offtcers recruited during 1982 is only 2.8 

.. 
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and for Schedul~ Tr.ibes it is Zero. Simi-
larily, regardig recruitment of Scheduled Castes 
and Scheduled Tribes in other ranks it is , 
noticed that in the Army the percentage of 
Scheduled Cast03 is only 6.52 during 1982 . and 
1.67 for Scheduled Tribes during the same year. 
In the Navy during 1982, only 2 percent of the 
personnel recruited to other ranks belonged to 
Scheduled Castes and 0.2 percent belonged to 
Scheduled Tribes. In the Air Force also during 
1982, the percentage of Scheduled Castes rec-
ruited in other ranks is 4.8 and of Scheduled 
Tribes it is 0.5. These figures are revealing in 
as much as the reeruitment of Scheduled Castes 
and Scheduled'Tribes in the Armed Forces is 
quite negligible as compared to their popula-
tion in the country. 

The Committee feel, that GoverDDlCOt'S 
policy that entry into the Defence Services 

should be based "on sheer grounds of merit" is 
not· disputcid. ~ jeommittee made it absolutely 
clear d~ring the course of evidence ~t they 
ate not in favour of anyrelexation of stan-
dards but they only 'wanted that there should' 
be a reserved quota for Scheduled Castes and 
Scheduled Tribes in the Armed Forces. The 
Committee need hardly stress that in India the 
Caste prejudices stilI exist in the society. It is 

a historical fact that Scheduled Castes and Sche-
duled Tribes have remained socially and economic:a1-
Iy backward on account of various factors. The Com-
'mittee desire to place on record that had there been 
no reservation in civil services, there would not 
have been even 1 per cent of Scheduled Castes 
and Scheduled Tribes in civil "ervic8II. The Com-
mittee, therefore, recommend that in order to 
create a sense of involvement and particIpation 
among Scheduled Castes and Scheduled Tribes 
In defence of their Motherland. the principle of 
reservation should apply without any relaxation 
in the standards.' 
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" 2.30 The Secretary, Ministry of Defence had ad-
mitted during evidence that Defe~e capability 
had not suft'ered on account of the principle of 
reservation being made applicable to Relearch 
and Development Orqarit"ation. Th,~ C"'mm~tte'" 
aIao pointed out tbat the application of reserva-
tions to the A.sam Rifles and t1 tlle Bor~!e!' Se-
c~ty Forc~: which are eflicient organisations 
under the administrative control of Ministry of 
Home Affairs, provides ample proof that the 
principle of reservation can be applied without 
atreeting the Defp.nce capability of the country. 
It is thus bighly presumptuious ~o contend 
that the' principle of reservation if applied to the 
Armed Forces w.:n affect the standard of efftct-
eney .. 

5 . 2.'31 The Committee are convinced that "tmleJII! 
reeervations for Scheduled Cast'!s :tnn S~hnduJ
ed Tribe. arc introduced in the Defen~r. S':!r-
vices, no perceptible improv'!ment i~ the rCf)1'E'-
SeDtation of Scbeduied Caltes and Scheduled 
Tribes in those services can be expe ~ted. Mor':!-
ever, when the Constitution provides fnr reller-
vations for Scheduled Cast-.s and ScheduJed 
Tribes, "in the making of appofntm~nt to ser-
vices and posts in connection with the affnh'!l 
(If the Union or: of Ii State"~ thp.re hI no r'!!tl)nn 
why the Defenc'! Services shouid be .. x~ll1~~'" 
from the purview of those reservationt'!o Th~ 
Committe!!. therefore, reco~men" that rP's"rvn-
ttona for Scheduled Castes And Scheduled Trl1;>es 
should be introiluced iq the Defetice servtres im-
mediately as exclusion of Defence Services froI11 

. the purview of reservations for 9,:,,1-ndule~ ~.!lt~ 
and Scheduled Tr:bes is contrar?tr ttl the lette" 
and spirit of- the Constitution. 

6 2.32 'I'hl' Cnmrnfttpe 111"9 af a 1"... to un ... ,. ... t"'"'" 
that when Rchptittle-1 C,,~e/St!h"!d\11f!~ ""ribe 
people are foun<i ('~p$lhl~ even to T"11" the mOl'lt 
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7. - 2.33 

sophisticated jobs which they have filled up 
through' reservations, how their entry into the 
fighting forces will affect the integrity and efficiency 
of the Defence Forces and in the long run endanger 
the basic defence performance of the country as 
contended by Defence Secretary. 

The Committee are constrained to note the 
touch-me-not policy of Defence Ministry in fol-
lowing reservations in Defence Forces. This at-
titude will create an unhappy situation and also 

susPects the boniifides of these classes who were 
once very good fighte~'s an:l had two regiments 
in British Army vi;;. Mahar and Chamar Regi-
ments including -number of commissioned offi-
cers. The attitude of - the Defence Mini03try will 
create ill-feeling Hnd sepnrat'sm among not only 
Sc~'duled Castes/Scheduled Tribes but tends tQ 
cr.eate prejudicial mentality in the remaining 
classes. The Committee ~lso recommeno that 
Chamar Regim"!nt should be Festored. The Com-
mittee woulO like to be'informeo about th~ 

reasons for disbanding the Chamar Regiment. 


	001
	003
	004
	005
	007
	009
	010
	011
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030

